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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

OA/Kx)p_ix}(ﬁeél6 No .1.552/91 19
A4 Pradeep M@ Spotea ShriH. L.Bajaj

APPLICANT (S) COUNSEL
VERSUS
UeOuls
RESPONDENT (S) COUNSEL
Date (3fﬁ:ce Report Orders
12.7.1991.

Present : Shri H. L. Bajaj, counsel for the
applicant., .

At the request of the learned counsel
tor the applicant,mm list on 16.7.199L.

! ’ .

( I. K. Rasgotra ) ( T. S. Oberoi )
~ Member (A) . Member (J)

Present: Shri H.L., Bajaj, counsel for the applicant,

Heard. This application appears to be a
follow up of the orders passed by us on 29,5,91:
aﬂ where we ha#t observed that as the order transfering

t@e appliicant to Delhi has since been issued,ﬂﬁo

N

Z

further directions are cailed for by this Tribunal,

Wt

The applicant may seek its implementation in the

jﬂ s ] _ ] »
normal manner. The application is disposed of.

The learned counsel for the applicant submitted tiat

the applicant has since made two representaiions.

One representation is at Annexure=A-5 but is illegi-

ble. The other representation is at Aunexure-h=6

and is dated 4.6,1991.  Keeping in uew the

Submissions of the learned co.nsel for the applicant

contd, ..2
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from pre=page

we are still of the view that the applicént
should pursue the matter for implementation of
the order issued Dy the respondents, transfering
nim to Delhi vide order dated 15,4.1991 through
proper chamnel. At the present moment tie case
is noi; mature for our interference. The
application is accordingly di sposed of with
]:it)eri‘:‘y t'e approach the Tri‘bunal,'if required
at the ;.ppropriate stage. A copy of th’is o;_d_ér
be provided to ti'_xe‘learned'cdunsel fc;r tie :

app licant.

Gﬁ{ ) - - ’ @.__.k\%
(I.Ko RASFOTRA) (RAM PAL SINGH)
MEMBER(CA) ~ VICE CHAIRMAN

16.7.914 | 1667091,




